
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1955 of 2021 
GR Case No3169 of 2021  

U/S-420/406/468 of IPC R/W Sec-66(D) of IT Act 
 

ORDER 

03.12.2021  

Ld. Advocate of the accused person, named, Sri Shyamal Gupta filed 

hazira.  

Case diary as called earlier vide order dated-03.11.2021 is received 

today.   

Heard both the sides and perused the case diary meticulously.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

person on filing an ejahar by the complainant on 10.09.2021 alleging 

inter-alia that his BSNL SIM against number-9435340545 had been 

replaced without his consent and used by some unknown user as 

communicated by the Officials of BSNL, Tezpur on 24.05.2021 and 

04.09.2021. It is also alleged that as per his SIM remain inactive on 

above mentioned dates and accordingly communicated with the 

BSNL Officials of Tezpur for issuance of New SIM on the same 

number and accordingly, new SIM was issued on 04.09.2021 on 

payment of Rs.50/-. It is also alleged that his call was forwarded to 

an unknown number i.e. 9954008855. Furthermore, it also alleged 

that on update of his bank passbook and obtaining statement of 

Account against his SBI SB A/C No-10104854688, it evinces that an 

account of Rs.1,08,130/- had been misappropriately withdrawn from 

his account on 04.09.2021 via 8 nos of different Internet Banking 

transactions and one ATM Withdrawal from Ganesh Mandir Chowk, 

Nalbari.   

Subsequently, Tezpur PS Case No-1955 of 2021 was registered 

under section-420/406/468 of IPC R/W Sec-66(D) of IT Act and 

thereafter, the above-named accused person was apprehended and 

produced before this court on 22.10.2021 along with co-accused 

Ratan Paul. Consequently, the accused has sent to police custody for  

 



                                    

03.12.2021  

a period of 02 days and since from 24.10.2021 the accused has been 

languishing in judicial custody.  

On scrupulous perusal of case diary, it also disclosed that the I/O 

collects substantive implicating materials against the accused person 

regarding his involvement with the alleged occurrence. At this stage 

without entering into the merits of entire dispute in hand this court 

finds that the investigation is pending at prematured stage.  

The alleged offences are non-bailable and cognizable in nature. The 

nature of alleged offence deserves meticulous interrogation. More 

also, the I.O also deserves a fare chance to open the entire jacket 

from the alleged incident holding a proper and comprehensive 

investigation.  

Therefore, bearing in mind all the aspect this court not finds 

anything sensible upon which the bail prayer of accused named Sri 

Shyamal Gupta may be considered at this stage. More also, release 

of the accused person from judicial custody may hamper and temper 

the investigation of this case.       

Hence, in the result bail prayer of the accused is stand rejected due 

to devoid of any merits.  

Return back the case diary to the I/O.  

Inform all the concerned.   

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 
              Sonitput at Tezpur 


